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is not adeguate to meet the require-
ment of industries, every effort is be-
ing made to improve the same., Where
indigenousn production of raw mate-
rials required by industry is not ade-
quate, imports are allowed to make
good the deflciency, as far as possi-
ble, subject to the constraint of for-
¢ign exchunge availability. As re-
gards the pharmaceutical industry,
the Central Government arranges
import of canalised bulk drugs and
drug intermcdiates through the State
Trading Cerporation and the same are
distributed to Pharmaceutical indus-
try by the State Trading Corporation
and M/s, Indian Drugs and Phar-
maceuticals Ltd., according to the en-
tilement of each manufacturing unit.

Manufacture of Glybenclamide

8735, SHRI NANUBHAI N. PATEL:
Will the Ministey of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Glybenclamide is
manufactured indigenously by a small
gector unit and the matter has been
examined by the Hathi Committee, if
20, what are the recommendations of
the Committee in this matter;

(b) whether the new Import Trade
€ontrol Policy (vide Vol I Appendix
74, Item 104/4 IV, Sr, No. 23) res-
tricts the import of this item upto
10 per cent and if this restriction is
not removed forthwith and import
totally banned it would mean protec-
tions of multinational fiims in our
country;

(¢) whether the other product of
this small jcale unit viz. Theophylline
Ethanoate of Piperazine is also faced
with the similar problem as 10 per
cent import has been allowed for it
also; and

(d) whe her Government proposc
to bun the import of this item also to
protect the interesy of the small scale
unit urgently; if not, the reasons there-
of?

MAY 6, 1075,

THE
MINISTRY OF PETROLEUM
CHEMICALS (SHRI C., P, MAJHIM
(a) M/s. Cadila Chemicals Pvt, Ltd,
are reported to have commenced the
production of Glybenclamide. The
Report of the Commiitee on Drugs
and Pharmaceuticals recejved on 6th
April, 1975, will be laig on the Table
of the House during the current
Session.

(b) to (d). Glybenclamide and theo
phylline Ethanoate of piperazine are
included jn appendix 74, Part IV, ie,
items where percentage restrictions
in relation to the entilement/value
limit in respect of items licensable on
restricted basis to actual users in the
small scale sector during April, 1975—
March, 1976 as per LT.C. policy would
apply. The limit mentioned as per
said policy is 10 per cent, M/s. Cadila
Chemicals vt 11td.,, have representcd
stating that allowing import of these
items on restricted basis would not
serve the purpose. The represen-
tation of the party is receivinz aften-
tion of the Goyernment.

Merger of certain Foreign Drug
Companies

8756. SHRI MANUBHAI N. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the conditiong on which M/s, BE.
Merck and M/s. Sarabhai were allow-
ed separation and M/s, BDH and M/s,
CIBA allowed merger with M/s. Glaxo
and M/s. Gaigy respectively;

(b) the particulars of licences of
these firms, licensed capacily approv-
ed during the last three yeara and
the actual production;

(c) what wag M/s. E. Merck's an-
nual repatriation at the time of its
separation from M/s, Sarabhai snd its
repatriations during the last three
years, gepasntely; .





